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CFNTRL 7\nMTNTTR7kTTVF TRTBTINAL 
CTTTTAC'K J3FNCH CTTTT7C1( 

ORTGTNL APPLTCATTOTT 97 Or 19Q8 
Cuttack this the 1st day of May 7fl00 

Biplha (eshri Narl(9 	 pp1icnt(s) 

-Versus- 

Union of Tndia & Ors. 	 Respondent(s) 

FOR T?sTTRUCTIONS 

1. Whether it he referred to reporters or not ? 

Whether it be circulated to all the Benches of the 
Central Mrninistratjve Tribunal or not ? 

(G.NRqTMTM) 
MFMBRR(JTTnICTLL) 



IC 

CFT'TTRMJ AnMTVTqTRATTNTF TRTBTTNTJ 
CTTTThCT( BF'1TCH CTTPTCK 

ORTGflT7L APPLTCATTON NO.c7 o1' 1099 
Cuttack this the 1st day of May 2flflfl 

COR7M: 

THE HON'BTJF qffRT qOMMATH qOM \7TCF-CHTRMN 
AND 

THE HON'BLF qHRT G.NR7STMWM MFMBF,R(JTmTCTL) 

Biplaba T(eshari Nanda 
?ged ahoui 26 years 
on of ri Trilochan Nanda 

of Village/Post: akirapara 
Via: Biribati P: qadar 
District: Cuttack 

7\pplicarit 

By the Advoqates 	: 	M/s.P.C.Aiswal 
M.R.Bhol 	 M.R.TRhol 

MISS .M.Jena 
- Tersus 

1 •  TTfljofl of Trdia represented through 
Chief Post Master Ceneral 
Orisa Circle Bhubaneswar 
District : T<hurda-7lflfll 

2. Director 
Postal ervices(H.Qrs.) 
Bhubaneswar 1)1st: tthurda-7lñfll 

.. 	senior quperintenrlent of Post Cff ices 
Cuttack City flivision 
Cantonment Road 
Cuttack-73flfll 

11• Tnspector Post Offices 
Cuttack City Division 
Buxjbaza.r Cuttack-73flfll 

. Ahhiram swain aged about 41 years 
on of (aneswar swain of 
Village/Po: rakirapada P: qadar 
Djt: Cuttack 

Respondents 

By the Mvocates 	: 	Mr.B.T.Nayak 
ddi standing Counsel 

(Central) 
(For Res. 1 to ') 
M/s . .Muduli 

Ch. Bhuyan 
R.Pradhan 
(Res. ) 



2 , 

ORflJR 

MR.(.NARAIMT-IM MFMBFR(JTTDTCTL): Tn this Application 

seeking cancella' -Lon of selection and appointment of 

bhiram wain( Res.) to the post of Fxtra Departmental 

Branch Post Master vakirapda P.O. admittedly the 

applicant secured higher percntage of marks in the 

T-T..xaminationf than private Res.. riowever he was not 

considered for appointment on the ground that he had not 

enclosed any document showing landed property standing in 
---------------- 

his name. Legal position is clear that besides securing 

higher pecentage of marks in the H..C.exami'nation the 

selected F.D.B.P.M. must have adequate means of 

livelihood. Tn support of that documentary evidence is 

necesary. Tt is trie that the applicant had filed an 

unregistered docurnentatd 	 styling it as Deed 

of Pamily Partition Certificate which discloses 7 Dec. 

o land fell into, the share of the appliEt. This 

document though not admissible under law will he some 
We 

importance andobserve that had the applicant filed the 

autheneicated R.O.R. his case could have been considered. I 
Tn the absence of any such R.O.R. we are not inclined to 

take into consideration the other factual aspects of the 

Deed which is annexed as nnexure-R/ to the counter. Tt 

comes to this there is no material to indicate that the 

applicant has adequate means of livelihood. 

2. 	 As the pleadings reveal next to the 

applicant is Res.S who secured higher percentage of marks 

in the H..C. examination. This post was advertised 

/preferentil basis to be given to scheduled Caste 

candidate 'thoigh initially as appearing the post was 



fr offered to the chèduled Caste candidate but the latter 

refused. Hence Res. who secured higher percentage of 

marks in the H..C. lxamination and having adequate means 

of livelihood has been selected and appointed to the post 

of T.D.B.P.M. Pakirapara. We do not see any illegality in 

such selection and appointment. 

Tn the result we do not see any merit in this 

pplicatiori which is accordingly dismissed but without 

any order as to costs. 

N7T 
	

(C.NRTMH\M) 
MFMBRR( JTTDTCTL) 

B.TC7\HOO 


